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‘Preamble,

Interpretation
olause,
Landholder.

Revenue Recovely  [1864: TN. Act Il :

(TAMIL NADU) ACT No. II or 18642,
[Tre (Tamin Napv) REVENUE REcoveRy Acr, 1864.]3
(Received the assent of the Governor on the bth
May 1864, and of the Governor-General
on the 20th June 1864.) .
An Act to consolidate the Laws for the
Recovery of Arrears of Revenue in the ‘[State
©of Tamil Nadu].

WizergaAs it is advisablo that the laws relating to the
collection of the public revenue should be consolidated
and simplified ; It is hereby enacted as follows :—

1. The term “landholder” as used in this Act, shall
be taken to comprise the following persons:—

All persons holding under a Sanad-i-Milkiyat-i-is-
timrar, all other Zamindars, Shrotriyamdars, Jagirdars,
Inamdaxs, and all persons farming the Land Revenue
under 5[ the State Government]. All holders of land
under Ryotwar settlements, or in any way subject to the
payment of revenue diréct to ® [the State Government].

1 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969. as amended by the
Tamil Nadu Adaptation of Laws (Second Amendnient) Order,
19869, which came into force on the 14th January 1989,

2 Short title,*The Madras Revenue Recovery Act,1864’* was given
by the Repesling and Amending Aet, 1901 (Central Act XI of 1901).

This Act was oxtended to the merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Morged
States (Laws) Act, 1949 (Tamil Nadu Aot XXXV of 1949),

This Act was oxtondod to the Kanyakumari district and the
Shencottah taluk of the Tirunelveli district by section 3 of,
and the First Schedule to, the Tamil Nadu (Transferred Territory)
Extension of Laws Act, 1960 (Tamil Nadu Act 23 of 1960), which
came into force on the 1st April 1961, repealing the corresponding
law in that territory.

"This Act was extended to, and is in foree in, the areas to which
the Madras City Land Revenue (Amendment) Act, 1867 (Madras
Act“VI of 1867) was applicable immediately before the date of the
commencement of the Madras City Land-Revenue and Revenue
Recovery (Amendment) Act, 1967 (Tamil Nadu Act 18 of 1967) by
section 3 of the latter Act.

This 4pt was extended to the added territories by section 6 ( 1),
ibid repealing the corresponding law in those territories.

3 The Act was temporarily amoended by the Madras Revenue
Recovery(TemporaryAmendment) Act,1922 (Madras Act IVof 1922)

4 This expression was substituted for the expression ‘Madras

Presidency” by the Tamil Nadu Adaptation of Laws Order, 1970
which was deemed to have come into force on. the 14th Januar;;
1969, )

5The words ‘‘the Provincial Government” were substituted for
tho dwosrd s Governm;n;: T:g'dt}}e A%s;ptation Order of 1937 and the
word “State” was subsbitu or ‘Provinoial . by the A i
Order of 1950, v daptgtion

a9,
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1{Public revenue due on land shall, for the purposes of Publio reven 1o,
. this Act, be taken to include—

© 2 [(a) assessment, quit-rent, ground-rent or other
. charge upon the land payable to the State Govern-
ment;]

2[(aa)] cesses or other dues payable to the Stote
Government on acecount of water supplied for irriga-
tion; and

* (b) pattom due on Kandukrishi lands in the Kanya-
kumari district.]

2. The land, the buildings upon it, and its products Security for
shall be regarded as the security of the public revenue, revenue.

3. Every landholder shall pay to the Collector, or Landholder
other officer empowered by him to receive it, the Whenand to
revenue due upon his land on or before the day on which I‘Ziszm to pay
it falls due, according to the kistbandi or other engages
- ment, and where no particulsr day s fixed, then
within the time when the pavinent falls due according
to local usage: Provided that, except where property’
is held under a Sanad-i-Milkiyat-i-istimrar or other
similar instrument, it shall be lawful for the Board Board of
of Revenue, by notificstion published in the District Rﬁ;’e““" i
Gazette, to alter and fix, from time to time, the amount :ndrda;?;u:fs
of the several kists or instalments, and the dates at payment.
which they shall respectivel'{ become payable

\

-4, When the whole or portion of a kist shall not be Arrear of
so paid, the amount of the kist or of its unpaid portion revenue.
shall be deemed to be an arrear of revenue.

1This paragraph was substituted for the paragraph ¢Public
revenue due on land shall, for the purposes of this Act, be taken
to include cesses or other dues payablo to tho State Government on
account of water supplied for irrigation” by section 4 of, and the
Second Schedule to, - the Tamil Nadu . (Transferred Territory)
Extension of Laws Act,1960 (Tamil Nadu Act 23 of 1960).

 2'The original clause (@} was rolettered as clause’ (aa) and this
dlause was inserted by section 4 of the Madras City Land-Revenue
-and B;)venue Recovery (Amendment) Act, 1967 (Tamil Nadu Act 16
0£1967). )
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5. Whenever revenue may be in arrear, it shall be
lawful for the Collector, or other officer empowered by
the Collector in that behalf, to proceed to recover the
arrear, together with interest and costs of process, by
the sale of the defaulter’s movable and limmovable
property, or by execution against the person of the
defaulter in manner hereinafter provided.

6. If the defaulter hold undera S8 1-i-Milkiyat-i-
istimrar or other similar instrumer Vs vode of
recovering the arrear shall be in accord!"™ with the
terms of such Sanad. In the case of other defaulters,
the Collector, or other officer empowered by the Collector
in that behalf, may at his discretion, proceed to realize
the arrear by the sale of either the movable or immov-
able property of the defaulter, or of both.

7. Arrears of revenue shall bear interest at the rate of
6 per cent per annum.

8. In the seizure and sale of movable property for
arrears of revenue, the following rules shall be
observed :—

First.—The Collector, or other officer empowered by
the Collector in that behalf, shall furnish to the person
employed to distrain the property of a defaulter, a
demand in writing and signed with his name, specify-
ing the name of the defaulter, the amount of the arrear
for which the distress ray be issued, and the date on
which the arrear fell due. The person employed to
distrain shall produce the writing which, if the arrear
together with the batta due to him, under section 53,
be not at once paid, shall be his authority for making
the distress, and on the day on which the property may
be distrained, shall deliver a oopy of such writing to
the defaulter, endorsing thereon a list or inventory
of the property distrained, and the name of the place
where it may be lodged or kept. :

1 Under section 65 of the Tamil Nadu Court of Wards Aoct, 1902
(Tamil Nadu, Act I of 1902), no immovable property under the
superintendence of the Court of Wards shall be liable to sale on
acsount of arrears of land-revenue, acoruing while the estate is
wader such superintendence.
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Second.—The writing shall further set forth that Writingts
the distrained property will be immediately brought ffate that the

to public sale, unless the amount, with interest, batta, property wils

. and all the expenses of the distress, be previously dis- be sold-

charged. .

Third.—When a defaulter may be absent, a copy of service whem
the writing, with the endorsement, shall be fixed or defaulter is
left at his usual place of residence, or on the premises 320t
where the property may have been distrained, before
the expiration of the third day, caleulating from the day
of the distress.

9. When the amount due shall not have been paid Procedure when
pursuant to the terms of the demand, and no arrange- def‘i“’]"e" :
ment for securing the same shall have been entered 2&‘;;“:,‘23,3’3.?“’
into to the satisfaction of the Collector or other officer
empowered by the Collector in that behalf, the dis-
trainer shall transmit an inventory of the property
distrained to the nearest public officer empowered to
sell distrained property, under Act VII of 1839%, in
order that it may be publicly sold for the discharge
of the arrear due, with interest, ba'ta, and cost of

distraint.

10. Where a defaulter may tender payment of the On tender of

arrear demanded after his property may have been exponses
distrained, and prior to the day fixed for sale, together prior to sale,
with payment of interest, batta, and all necessary f:l:e& to be
expenses attending distress, the distrainer shall receive wo.
the amount immediately upon the same being tendered,

and shall forthwith release the property.

11. The distrainer attaching the crops or ungathered Distrained m.
ptoducts of the land belonging to a defaulter, may cauge how dealt witk.
them to be sold when fit for reaping or gathering, or at
his option, may cause them to be reaped or gathered in
due season and stored in proper places until sold. In
the latter case, the expense of reaping or gathering and
storing such crops or products shall be defrayed by
the owner upon his redeeming the property, or from
the proceeds .of the sale in the event of its being sold.

# The Tamil Nadu Rent and Revenus Sales Act, 1839.
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When crops or products belonging to a tenant shall have

been sold, it shall be lawful for such tenant to deduet

the value of the orops or products so sold from any

rent which may be due by him, then or afterwards, to

the defaulter, in respect of the land on which such

crops or products have been grown. It shall also be
onant may pay lawful for a tenant whose crops are attached for an
arrears sad arrcar of revenue to pay the arrear and deduot the
terminate amount in the aforesaid manner from any rent due
sttachment. Ly him, then or afterwards.

Distrained 12. The distrainer shall not work the bullocks or
 cattlo or o008 cattle, or make use of the goods or effects distrained;
he shall provide the necessary food for the cattle or
livestock, the expense attending which shall be defrayed
by the owner upon his redeeming the property, or from

the proceeds of the sale in the event of its being sold.

Recovery of loss 13, Where property distrained may be stolen or lost,
f_‘;‘;g‘ Q;‘glf"“ ™ or damaged by veason of the necessary precautions for
distrained its due preservation not having been taken, or from
property. its having been improporly worked or made use of, the
amount of such loss or damage shall be recoverable by
sammary process by the Collector from the officer
- whose neglect or act occasioned the loss or damage,
and the amount when recovered shall be paid to the

person damnified.

Distress t0 be 14. The distress levied shall not be excessive, that is
pm};‘orbionlite to say, the property distrained shall be as nearly as
to the arrear.  possible proportionate to the amount of the arrear,.

: Arbicletad : [14-A. The following articles shall not be distrained
mpted. 3 .
o R straint. for arrears of revenue, namely :—
(@) the nocessary wearing apparel, cooking
- vessels, beds and bedding of the defaulter or of his
wife and children, and such personal ornaments of a
woman as in_ accordance with religious usage cannot, be
parted with by her.

1Thig section was inserted by section 4 of the Mﬁm Citv R
Land-Revenue and Revenue Recovery (Amendment) Act, 163’-;
Tamil Nadu Aot 16 of 1967), - . D




. (b) ploughs, implements of husbandry and one:  : - -,
ir of ploughing cattle of the defaulter, sach manure = %
d seed grain stocked by the defaulter or on his = '
. behalf by his cultivator as may be necessary for the

. due cultivation of his lands in the ensiing year; and

" . v (c) any other class of articles which may be

- notified by the State Government in the ZTamil Nadw
R Qovemment Gazette.]

. 15. Distress shall be made after sunrise and before rime o
» sunset and not otherwise, o distreds,

. 16. Where a defaulter may make a fraudulend penairy for

~—= oonveyance of property to prevent the distress for frandulses

*1}" arrears, any Civil Court of competent jurisdiotion, upon Scnveyance

" - 'proof thereof, shall summarily cause the property to be pnvo»’dh-.
""" delivered up to the distrainer. The defaulter will

~. . further be liable to the penalties prescribed by section

h‘l N i ¢ .
] Ly 424 of the Indian Penal Code

o(1860. .. 17, Where any person, not being a defaulter or Claimste
'+, vesponsible for & defaulter, may claim & right tv the Brerily eea
© L. property distrained, and the distrainer may, notwith- sold.
- .-i+ standing, cause the same to be sold, such claimant, on
+ o proof of such right in any Civil Court of competent -
* . jurisdiction, and in the event of the distrainer being
. .unable to prove the responsibility for the arrear of
.~ . pevenue, on account of which the property may have
| been sold, shall recover from the distrainer the full value
of such. property, with interest, costs and damages,
acoording to the circumstances of the case. But claims
. %o crops upon the ground or to gathered products of the
d attached, in the possession of the defaulter,
whether founded upon a previous sale, mortgage, or
otherwise, shall not bar the prior claim of revenue due g, .. .
from the ground upon which such crop or product may the firs oharge
have been grown. .

18. Where it may be proved to the satisfaction of any Penalty for
- - Civil Court of competent jurisdiction that any person forcibly or
‘has forcibly or clandestinely taken away property once :l:k!;:;ﬁ:moly
' gdistrained, the Court may summarily ocause such Gigrcned
B . property to be restored to the distrainer. * The offender propesty.
Ceatral . will further be liable to the penaltios prescribed by the ’

ofimi, . Indisn Penal Cods,
e | |
"iﬂ o ,.”‘ , oL wma kT e, et L Y ST T IPY. W
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‘Whatplaoss> ~71g, It shall be lawful for the distrainer to foroe

distrainer
may foroe

]

open.

Powers of
distrainer to
.- foroe open
doors in the
presence of

& police officer.

Punishment
for unlawful

-~ oatry, -

-~
ooy

- break open the door of any room in such dwelling

- house for the purpose of attaching property belonging
to a defaulter and lodged therein; provided always -

" “that it shall not be lawful for such distrainer to break

. appropriated for -the zenana or residence of Women,
except as hereinafter provided. ol a :

-means for their removal in a suitable manner (if they

-after which they shall be left free to the former

-foreing open the outer door of dwelling houses, contrary
- $0 the provisions of this Act, shall, on conviotion
- beforp & Magistrate, be liable to a fine not exceeding 3
- Rupsea 600, .0t to imprisonment of either desoription:?

- - ¢

G };m,m Rasovery ({4864 £ LA Aot X

open any stable,cow-house,granary, godown, out-houge,
or other building, and he may also enter any dwelling
house the outer door of which may be open, and may = &

open or enter any apartment in such dwelling “house -
e (’

20. Where a distrainer may have reason to suppose -
that the property of a defaulter is lodged within a dwel- -}
ling house, the outer door of which may be shut;.or =
within any apartments appropriated to women, ‘-
which, by the usage of the country, are considered.:s
private, such distrainer shall represent the same to the "~
officer in charge of the nearest Police station. Onstich **
representation, the officer in charge of the said station
shall send a police officer to the spot, in the presence -
of whom the distrainer may force open the outer door
of such dwelling house, in like manner as he may break .
open the door of any room within the house except the : - -
zenana. The distrainer may also, in the presence
of the police-officer, after due notice given for the
removal of women within a zenana, and after furnishing

be women of rank, who, according to the customs of the
country cannot appear in public), enter the zenana
apartments for the purpose of distraining the defaulter’s -
property deposited therein, but such property, if found,
shall be immediately removed from such apartments

ocoupants.

21. Persons entering the apartments of women, or

S amed
PRI

e
- wiwh

for any period nob exceeding six.months.. ...

R iy
VTR, L :.Arwz
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. +.23, The public officet, empowered under Act VII Proclamation of
- of 1839* to sell distrained property, shall cause to be timeofsals,and
" “affixed to the outer door of the defaulter’s house, or o E5Por ‘o
on the premises where the property may have been
distrained, a list of the property to be sold,with a notice
specifying the place where, and the day and hour at
which the distrained property will be sold and shall
" cause proclamation of the intended sale to be made
by beat of drum in the village to which the lands on
which the arrear has accrued may belong, - and in
such place or places as the Collector or other officer
empowered by the Collector in that behalf, may consi-
-— - der necessary to give due publicity to the sale. No sale
shall take place until after the expiration of a period
of fifteen days from the date on which the notice may
be so affixed:

 [Provided that nothing in this section shall be
deemed to prevent the sale of any distrained property

" which is subject to speedy and natural decay at any
. time after tho date on which the notice may be so
-~ affixed.]

28. At the appointed time, the property shall be gale bow con-
- put up in one or more lots, as the said officer may consi- ducted . -
" der advisable, and shall be disposed of to the - highest
““bidder. Where the property may sell for more than the
=~ amount of the arrear, the overplus, after deducting
.. Jexpenses of process and interest, shall be paid to the
« idefgulter. R
"' '24. The property shall be paid for in ready money at fayment on
" the time of the sale, or as soon after as the officer hol- E:F}!h“? of diss.
= . ained pro~
~ding the sale shall appoint, and the purchaser shall not perty,
" . be permitted to carry away any part of the property
" until he has paid for the same in full. Where the pur- e cale in cote
" chaser may fail in the payment of the purchase money, of default.
' the property shall be re-sold, and the defaulting pur-
. chager shall be liable for any loss arising, as well as the
.- expenses incurred, on the re-sale. Where the property
. may, on the second sale, sell for a higher price than at

G erodd
_.% Phisproviso was added by section 4 of, and the Secon T ” S 3D

Bokedule to, ths Tamil Nadu (Transferred Territory) Extension T
%:-d ‘Act, 1980 (Tamil Nadu Act 23 of 1960). T

s ‘The Temil Nadu Rent stid Revenus Sales Act, 1889,
U 126=10-114 |
M,,, PR .




R R ' ) am sale, the diﬂemeo’oi'lnefené ahall be“ths =
property of him on whose scoount the said firss sale
was made. : i

Demand te be  25. Before a Collector, or other officer empowered
served prior to by the Collector in that behalf, proceeds to attach the
sttachment of land of the defaulter, or buildings thereon, he shall
b cause a written demand to be served upon the
defaulter, specifying the amount due, the estate or
land in respect of which it is claimed, the name of the
party in arrear, the batta due to the person who shall
serve the demand, and the time allowed for payment,
which shall be fixed with reference to the distance from -
the land on which the arrear is due to the place ad
Mode of which the money is to be paid. Such demand shall be
served by delivering a copy to the defaulter,or to some
adult male member of his family at his usual place
‘'of abode, or to his authorized agent, or by affixing a
copy thereof on some conspicuous part of his lass
known residence, or on some conspicuous part of the
land about to be attached. - :

Procedure 26. When the amount due shall not have been paid

whon defaulter pursuant to the terms of the demand, and no arrange-

e P*7* ment for securing the same shall have been entered
into to the satisfaction of the Collector, or other offices -
empowered by the Collector in that behalf, he shall
proceed to recover the arrear by the attachment and -
salo of the defaulter’s land in the following manner.

Mode dnt_a 27. The attachment shall be effected by affixing a

notice thereof to some conspicuous part of the land.
The notice shall set forth that unless the arrear, with -~
interest and expenses, be paid within the date therein
mentioned, the land will be brought to salein due course

of law. The attachment shall be notified by public

proclamation on the land, and by publication of the

notice in the District Gazette.

Maosgemet 28, It shall be lawful for the Collector, ~when
o:" 2.tuchedwatuohing the land of a defaulter, or at any time during -
V&9 - such attachment, to assume the management. of the
 property -attached. In' such’ case bo shall appoin
an agent with ‘a proper establishment  of ‘officers’




* " managetheproporty, and shall give the agens cettificate -

¢ ' of appointment with written instructions under his'...

., .., seal.and signature, and the expenses of management .-
 shall ;be defrayed out of the income of tha property; -

;- provided always, that where the property may be t00 whea :

- inconsiderable to admit of its being charged with the Revenue offiesr

salary of an agent, it shall be committed to the care of *° take eharge.
uch: Revenue officer as the Collector may select, who

“shall be subject to all the provisions herein contained

in reference to agents. -

29, Notios of the assumption of management shal} Notice ;‘.‘ o

" "forthwith be served on the defaulter in the MANNEP mansgeasas,

desoribed in section 25, and shall be notified by publie -

~/ proolamationon the land, and by publicationin the
istrios Gazette.

"80. It shall bo the duty of the agent, during the Dutiss of

eontinuanoce of management under section 28, to collect agead.
the rents and profits due, or accruing due upon the
estate; acoording to theengagements subsisting between
the defaulter and the parties holding under him, o
according to established usage where no specific
engagements exist. The agent shall keep accounts
of all his receipts and disbursements, and submit the
same, and pay over the balance, to the Collector, oz
other officer empowered by the Collector in that behalf, -
monthly, or whenever required, and the defaulter shall
be at liberty to inspect the accounts at all reasonable

. times and to take copies of the same at his own expense
without fee. ‘ : '

~ 81. It shall be lawful for the defaulter to proceed by Liability of

~ prosecution or suit against the agent, in respect of any 872% t0. it or

~ criminal or illegal act done by him to the injury of the P '
.- defanlter or his estate, and all tenants, or other persons
- holding by subordinate title, shall have the same

. .vemedies against him as they would have had

- ‘ggainst the defaulter if the act were done by the
S mulw. N R
- 82. All engagements entered into between the land- Effecs ~ of sis-
holder and his tenants, except such as are hereinafter tiug sgresmeats

m@ﬁﬁoﬁm“ shall be binding upon the Collector, during Lack el

all such engagements made oolluliyob ~ tenangs,
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with a view to defeat or delay the effect of the attach-
ment, and all leases of land at a rate lower than the
usual rates of assessment, and not made bona fide for the
purpose of erecting factories or buildings, or of bring- -
ing waste land into cultivation, and all engagements
made subsequently to attachment, shall be null and
void against the Collector, if he shall so declare;
subject, however, to the right of the parties to suoch -
agreement to bring a suit against the Collector in the °
ordinary tribunals to establish the same; and all charges

- or incumbrances upon such land shall be postponed
to the payment of the public revenue. :

payments by 83. All payments on account of rent or profits
 tenants. actually due made before public notice of assumption
’ of management to or on behalf of any landholder by
any person holding under him, shall be valid against
. the Collector, and all such payments made after publio
notice of such assumption or made before they were
actually due,shall be null and void against the Collector,
who shall be entitled to recover, as arrears of rent,
the full amount from the parties by whom it was paid, .
leaving them to sue the defaulter in the ordinary Courts - -
of law. : - o

Settloment on - 84. All sums received from the propert‘y attached,

ithdrawal of 3 -
e, after paying the expenses of attachment and manage

r‘~

ment, shall be carried to the credit of the defaulter in’

' discharge of the arrears due, and interest thereon at the .

rate of six per cent per annum, and as soon as all arrears, .
interest, costs of attachment, and expense of manage- -
ment shall have been liquidated, the attachment shal)

be withdrawn, and a full account rendered of all -

receipts and disbursements during its continuance.

Peracas interes- 85, Tt shall be lawful for any person claiming an
ot “hd 23 nterest in land which has been, or is about to be, "
sttachment,  attached, to obtain its release by paying the arrears,

interest, and costs incurred; and all such sums, if paid’

by a tenant, may be deducted from any rent then or- - ‘

afterwards dye by him to the defaulter; and if paid by a
bona fide mortgagee or other incumbrancer upon the

. estate, ![or by any person not being in possession
thereof but bona fide claiming an interest therein adverse -

. 1 These. words: were substituted for the words *‘shall constitute = -
L} et o g dofelie o im a3 . X M ASSE a1 49 s




40 defaulter];- ahall - be--a.- oharge .. upon. wther oot *mciv, ..
land, but shall only take priority over other oharges . . . .6 ..
- aocording to the date at which the payment was made. -
‘1[Such sums when paid by a bona fide mortgagee or
‘incumbrancer shall further constitute a debt from the
defaulter.] - N -

‘L

~ +. 238, In the sale of immovable property under thi Procedure in

 Act the following rules shall be observed :— immovable
""" First.—The sale shall be by public auction to the Bt ™

__highest bidder. ‘ The time and place of sale shall be fixed #u°tion. Lo
by thé Collector of the district in which the property :
situated, or other officer empowered by the Collector
~in that behalf. ‘The time may be either previous to or
\ after the expiration of the fasli year. S

: Notifioation

- Second.—Previous to the sale the Collector, or one month
other offier empowered by the Collector in that before sale,
" behalf, shall issue a notice thereof in Englisk and in '
_ the language of the district, specifying the name of the
. ‘defaulter; the position and extent of land and of his
- buildings thereon; the amount of revenue assessed on’
“ the land, or upon its different sections; the proportion-
of the public revenue due during the remainder of the
ourrent fasli; and the time, place, and conditions of
sale.- This notice shall be fixed up one month at least : '
before the sale in the Collector’s office and in  the . "
Taluk outcherry, in the nearest police station-house, :
" and on some conspicuous part of theland. .
. Deposit by
Third.—A sum of money equal to fifteen per cent of purchaser.
the price of the land shall be deposited by the pure ’
chaser in the hands of the Collector, or other officer

" 1 These words were added by 5. 1 of Mad. Act I of 1897.

8 Under seotion 42 of the Tamil Nadu Co-operative Societios Ao,
1961 (Tamil Nada Act 53 of 1861), where under that Aot or any rule
inade - thereunder any sum due to a registered society from any.

n is recoverable as arrears of land revenue and the immovable
propetty of such person is brought to sale under the provisions of

- the Tamil Nadu Revenue Recovery Act, 1864 and the society is the
purchaser at such sale, clauses third and fourth of this section shall
be desmed to be substituted by the said clauses as set out in section
42 aforesaid. Bimilarly in case of recovery of any sum due to any
simary land development bank or the State Land Development
‘l:nnk. olause third of section 86 shall be deemed to be substituted

7 ash got out in seotion 22~A. of the Tamil Nadu ‘Co-operative Land |
" ‘pevelopment Banks Act, 1984 (Tamil Nadu Aot X of 1084s)- - .. . = <% to0
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empowered by the Collestor in that behalf, as the time - . -
of the purchase, and where the remainder of the pur-,
chase-money may not be paid within thirty days,

the money so deposited shall be liable to forfeiture.

- Fourth.—Where the purchaser may refuse or omit Re-sale in
%o deposit the said sum of money, or to complets the defaultof
payment of the remaining purchase-money, the pro- *
_perty shall be resold at the expense and hazard of such
purchaser, and the amount of all loss or expense which

may attend such refusal or omission shall be recove-

rable from such purchaser in the same manner as arrears

of publicrevenue. Where the lands may, on the second

sale, sell for a higher price than at the first sale, the
difference or increase shall be the property of him on

whose acoount the said first sale was made.

Fifth.—All persons bidding at a sale may be :.‘;:“ ‘e
required to state whether they are bidding on their own principals.
behalf oras agents, and, in the latter case, todeposit a ‘
written authority signed by their principals. If such
requisition be not complied with, their bids may

_ be rejected. ‘ ‘ '

1(36-A. The provisions ‘of the Third and Fourth Cetats

clauses of section 36 shall not apply to cases where f::gv,.,n 36 " T

immovable property sold under this Act is purchased not to apply

by the Government.) T Tt tocasmef ¢

. R purchase by
Government,

87. It shall be competent to the defaulter or to any Tenderof .

~ person acting on his behalf, or claiming an interest in asrearsupte < - -

the land, to tender the full amount of the arrears of sunsetom - ... "

revenue with the interest thereon, and all charges which 487 before sale.

have been incurred in demanding the arrears, or in = -

attaching or managing the estate or in taking the steps

n::e:;ary for sale, and thereupon the sale shall be

stayed : , B

2 This section was inserted by s. 8 of the Tamil Nadu Revenus
Racovery and City Land-Revenue (Amendment,
Nadu Act XIV ofy1937). (‘ . ) A.ot. 1937 (Tami

The Tamil Nadu Revenue Reso Aetd, 1864, should

ieation to the BuholTumﬂNmbonodm‘aoomku:‘: : C
V ssotion 3¢-A had formed of thas Aot from its eommencmend R
vide socti on & (1), $bid.- Seoalso.seetion 4 (3), did.
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" Provided always - that such tender must be made ..
- before ‘sunset on the day previous to that appointed
for the sale, and all sums!{paid under this or the nexs
succeeding section] by any tenant, or bonafide mort-
gagee, or other incumbrancer *[or any person bona fide
olaiming an interest in the estate adverse to the
defaulter] may be recovered in the manner provided in

section 35. " :

8{37-A. (1) Any person owning or claiming an interest APP‘:':‘.‘::
in immovable property sold under this Act may, a$ soiers
~ eny. time within thirty days from the date of sale, immovable
deposit in the treasury of the taluk in which theEroPertyea
immovable property is situated— depasit.
(a) a sum equal to five per centum of the
purchasc.money,

(b) asum equal to the arrears of revenue for which
the immovable property was sold, together with interess
reon and the expenses of attachment, management
and sale and other costs due in respect of such arrears,
and may apply to the Collector to set aside the sale.

'{2) If such deposit and application are made
within thirty days from the date of sale, the Collector
shall pass an order setting aside the sale, and shall
repay to the purchaser the purchase money so far as it
has been deposited, together with the five per centum
deposited by the applicant : :

Provided that if more persons than one have made
‘deposit and application under this section, the applica-
tion of the first depositor to the officer authorized to
set “aside the sale shall be accepted.

() Ya person applies under section 38 to set aside
- the sale of immovable property, he shall not, unless he
' withdraws such application, be entitled to make an
. epplication under this section.] - | (
< 74188, (1) At any time within thirty days from the Applicatios
" date of the sale of immovable property, application o set aside
~piay be made to .the Collector to set aside the sale ssle.

- S% "Theee words wore substituted for the words ““go paid” by s. 3
of Mad, Act I of 1809, ° ~ ‘

8. Theeo words were added by s. 3of Mad. Act I0of1897.
. ' SEThis eection was inserted by s. 8 of Mad. Act I of 1909. -

wassubstifuied by s. 1of Mad. AY IIX o2 1884




'take or fraud, in pubhshmg or oonduotmg it; but5 i
except as otherwise is hereinafter provided, no sale -
shall be set aside on the ground of any such irre- -
gularity or mistake unless the applicant proves to the
satisfaction of the Collector that he has sustamed 5

. - substantlal injury by reason thereof. ~,"~ :

(2) If the application be allowed, the Collector
{ghall set aside the sale and may direct a fresh one.

Order i '(3) On the expiration of thirty days from the date 3
ni ’ of the sale,![if no application to have the sale set aside--
or metting is made under section 37-A or under clause (1) of this

seotion] or if such application has been made and::
rejected, the Collector shall make an order confirming |
the sale ; provided that, if he shall have reason to think .
that the sale ought to be set aside notwithstanding
that no such application has been made or on grounds
other than those alleged in any application which has
been made and rejected, he may, after recordmg hu
reasons in writing, set aside the sale. ,

(4) Whenever the sale of any lands is not so con- -

?:lf‘;:;égf ~ firmed or is set aside, the deposit or the purchase-
purchase- money, a8 the case may be, shall be retumed
money when {0 the purchaser.

sale set aside, _

Of confirme- (5) After the confirmation of any such sale, the -

tion of sale Collector shall register the lands sold in the name of the .

th:g";: person declared to be the purchaser and shall execute |

f‘:;}';e,ed and grant a certificate of sale bearing his seal and
signature to such purchaser.

Certificate of Such certificate shall state the property sold and the
sale name of the purchaser, and it shall be conclusive '
+ ... .. evidence of the fact of the purchase in all Courts and
s - Tribunals, where it may be necessary to prove the -
- <~ same; and no proof of the Collector’s seal or signature .
shall be necessary,unless the authonty before whom, it~
is produced shall haverea.son to doubt its genumeneu ]

1 Thess words were substituted for the word. Ll ;g
ontionis mads" by s, 4 of Mad. ket Tof1009. o B 'PP“;‘

e lar
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89, When lands may be pufohased at public sale thé Proclamation .
Collector or other officer empowered by the Collector °F **'*-
in that behalf, shall publish in the villages,in which -
“the land sold may be situated, in the cutcherry of the
- taluk, in the head cutcherry of the district, and in the
District Gazette, the name of the purchaser and the
date of purchase, together with a declaration of the FARR
lawful succession of such purchaser to all the rights e
ia;d property of the former landholder in the said - T
40. Where, notwithstanding such publication, any Delivery of
- lawful purchaser of land may be resisted and preventeﬁ possossion.
from obtaining possession of his purchased land, any -
Court of competent jurisdiction, on application and
production of certificate of sale provided for by section -
38, shall cause the proper process to be issued for the:
purpose of putting such purchaser in possession in the
same manner as if the purchased lands had been decreed
to the purchaser by a decision of the Court. S

'41. All contracts entered into by the defaulter ¢oniracts and
with his tenants, and all 'payments to him by them payments
shall be binding upon the purchaser to the same extent bmd;‘ng on -
and under the same conditions as laid down in sections
32 and 33 of this Act.

'42. All lands brought to sale on account of arrears galetobe = .
of revenue shall be sold free of all incumbrances, and if freeofall ~ |
any balance shall remain after liquidating the arrears gi;“;’;‘:’:ﬁ‘)‘;.‘”'-. ‘
with interest and the expenses of attachment and sale surplus.
and other costs due in respect to such arrears, it shall
be paid over to the defaulter unless such payment be
prohibited by the injunction of a Court of competent,

jurisdiction.

43. Arrears of rent which on the day of sale may be g .overyof. - -
due to the defaulter from his under-tenants shall, in the arrears due
event of the sale, be recoverable by him after the sale W%efwlrzl P
by any process, except distraint which might have been ™" “*¥ *** <
used by him for that purpose before the said sale. -

e & - S ,
’ 44 It shall be lawful for the Collector, or other Saleoflend’
 officer empowered by the Collector in that behalf, to sell for smxearn.
~ the ‘whole or any portion of the land of a defaulter i




o i

on sub-
division.

Produetion
of sccounis.

Bffect of .

l.lomyln

" omp tender of "

sseurisy.

M&rgo of arrear of rovenne, prov'xded always th‘.
'+ so far as may be practicable, no larger section:of the ",

‘a Sanad-i-Milkiyat-i-istimrar, or otherwise subject

- Collector previous to sale in manner following :—

“ required for a period of not less than three years nexs -

- such demand so as to prevent the assessment bei
‘fixed on such divided portions of land, the Collector

~the Collector in that behalf, to accept it and post-.

- the event of default being made in the performance
- -of guch conditions, the Collector or such officer may

‘ agsinn

huu Iaamy

‘land shall be sold than may be sufficient to discharge: .
she arrears with interest, and expenses of atta.chmem
management and sale. .

45. Where only a part of a landed estate held under °

to the payment of a lump assessment, may be sold, the
agsessment upon such part shall be apportxoned by ‘the

The amount of revenue to be assessed on each divi-
sion shall bear the same proportion to the actual value
of such division as the total amount of the revenue
of the whole estate may bear to the total actual value
of the entire estate previous to such division.

To this end the Collector shall have power to demand
from landholders and from the karnams of villages
accounts of the produce and of the oharges at
the management of lands to be divided; such landholders =
and karnams shall furnish the said accounts when

preceding the then current year; where the landholder
may refuse or unreasonably delay to comply with

shall proceed to sell the entu'e estate.

48. [Confirmation of apportionment by Board ch by;
tAe Tamil Nadu Decentralization Aet, 1014 (Tamol N '
Ack VIII of 1914).

47. When a defaulter tenders secunty, xt nhall
lawful for the Collector, or other officer empowered by.

pone the salo of the defaulter’s property upon such
conditions and until such time ashe may appoint;.in’

sell the %Loperty and proceed againn the d»fnulter or' ‘
saourity, or both.
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. 48 When arrears of revenue, with initerest and othes Powers of
harge- as aforesaid cannot be liquidated by the sale Sireetin - ““"
of the property >f the defaulter, or of his surety, and fraudulent
- the Collector shall have reason to believe that the aon-paymeas
~ defaulter or his surety is wilfully withholding payment °f srrean
- of the arrears, or has been guilty of fraudulent conduct
. in order to evade payment, it shall be lawful for him
to cause the arrest and imprisonment of the defaulter,
or his surety, not being a female, as hereinafter men-
tioned ; but no person shall be imprisoned on account Period .of
of an arrear of revenue for & longer period than tWo uny.
years, or for a longer period than six months,
if the " arrear does not exceed Rs. 500, or for
a longer period than three months, if the arrear -
- doesnotexceed Rs. 50; provided that such imprison- pepyincs
" ment shall not extmgulsh the debt due to ![the State mmgm-hd
- Govemment ] by the defaulter, or his surety

. 49. The Collector shall issue his warrant for the procsdureis
. mest of the defaulter, or his surety, or both, not oses of arrest,
"being females, which shall specify his or their name,

""" the amount of revenue due and the date on which it

" became payable, and the warrant shall be signed
" and sealed by the authority by whom it was issued.
“ The officer charged with the execution of the warrant
shall thereupon arrest the defaulter, or his surety, or
both and convey him or them to the ?[District Jail
or the Central Jail, Madras], and deliver the warrant
“to the 3[Jailer], whmh shall be a sufficient authority
to him to receive the prisoner or prisoners. A cop
of such warrant shall be retained by the 3{Jailer], who
shall forthwith despatch the original to the oﬁioer
in clmrge of the 4[jail).

1 The words “ the Provincial Government " were subsbituted
for the word " Government " by the Adaptation Order of 1937
and the word ** Btate * was substituted for °* Provincial ”' by the
Adaptation Order of 1950.

% These words woere subatituted for the words * distries gaol *
by section 4 of the Msdras City Land-Revenus and Revenus
' w {Amendment) Act, 1967 (Tamil Nadu Act 16 of 1961)

3 This word was substituted for the word * gaoles " by ébid.
4 This word wes substituted fok the woed * gae! " by 844,
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50, All the remedies prescribed by this-Ac in cas® -

of revenue defaulters may be employed against thei®
sureties, and it shall be lawful for - . uolleotor, or -
other officer empowered by the Collector in that -
behalf, to enforce the same, simultaneously with,
or either previously or subsequently to, their enforce-
ment against the principal; so, nevertheless, that no
more than the total sum in arrears, and interest
lv;ntﬁ costs and ocharges, shall be realized from
oth. : :

51. When land-revenue is payable in kind, it shall ™
be lawful for the Collector or other officer empowered

by the Collector in that behalf, to prevent the removal - 3

of the crop from the land until & division has been
made, and the portion which belongs to [the.
State Government] has been set apart, unless the 3
landholder furnishes such security as the Collector
may deem satisfactory. «

52. All arrears of revenue other than land-revenue
due to 1[the State Government], all advances made
by 1[the State Government] for cultivation or other
purposes connected with the revenue, and all fees
or other dues payable by any person to or on behalf .

- of the village servants employed in revenue or police

. duties, and all cesses lawfully' imposed upon land

2fand all sums due to the 3(State) Government,
including compensation for any loss or damage ’
sustained by them in consequence of a breach of

- oontract], may be recovered in the same manner

as arrears of land-revenue under the provisions of
this Act, unless the recovery thereof shall have been
or may hereafter be otherwise specially provided for.

't The words * the Provineial Government * rwm substituted
for the word ‘¢ Government ” by the Adaptetion Order of 1937
and the word *‘ State ' was substituted for ¢ Provmoml by

, . the Adaptation Order of 1950, .

" '2 These words were inserted taohon 2 of tho Hcdru
%:'v:;ma Recovery (Amendmentl ot. 1039 (Mld:u M XVdo

-3 This word-. wusubnhtuﬁodformmw ly’ ;

mfu.pmxonomog _ iy
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1[52-A. Without prejudice to any other mode of Reco;er‘ of
recovery which is being taken or may be taken, all sume dus to the -

=178

loans granted and all advances made to any person—— Tamil Nadu

Agro-Industries

(i) by the Tamil Nadu Agro-Industries Corpo- Sgcripx}:ﬁ:-on
. ration Limited, Madras, or ' S&rpqmtlons

(u) by such other- Corporation (the shares of
which have been contributed, underwritten or

guaranteed by the State Government) as may be - -

notified in this behalf by the State Government in

. the Tamil Nadu Government Gazette, or

(i) from out of the Amalgamated Tamil Nadu
Shares of the Post War Services Re-construction Fund
"> and the Special Fund for Re-construction and

. - Rebabilitation of Ex-servicemen together with

interest on suoh Jloans and advances, and
* all sums due to the Corporations mentioned in olauses
- (i) and (ii) may be recovered in the same manneras
arrears of land revenue under the provisions of this
Aob | ’

" 8. Persons employed in serving mnotices, or mpmoess setvers

~ other processunder this Act, shall be entitled to batta to 1;: paid.;

--at such rates as may, from time to time, be fixed by °*
the Board of Revenue with the sanction of 2[the
- State Government], and published in the District
- Ga.zette

. 54. The batta mentioned in the foregoing section, raterest ,nd

. a8 well-as interest, and all costs and oharges incurred char;
under the authority of this Act, shall be recoverable ::1’,

- from, the defaulter and his sureties in the sa.me manner
a.s aITears of revenue. . .

A’mendmont) Act, 1972 (Yamil Nadu Act 12 of 1972).

4, Government * by the Adaptation Order of 1987
e State ” " was gubshtuted for * Provmozal h bf the

Thls seotion was inserted by the Tamil Nadn Revenue Recovory

recove

e 'I’ho words ** the Provincial Govornmont * wers -ubchtufod RPN
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55. Where property having been attached or -

e eroand of termanded distrained may be ordered to be put up for sale, and
l.h

the sale may be oountermanded, the proprietor shall,

- mevertheless, be responsible for the expenses inoutred

Resoveey
thareo!. )

Roceipts for

paymient of
Tevenue

Proosdurs
where defaultor
orsurely ..
" osides oud
of disdriod.

in oonsequenoe of the attachment or distraint, m
the same manner as if the sale had taken place ; -
and in the event of such proprietor omitting to
discharge the amount, it shall be recoverable by the
prooess under which the original demand would have
been recoverable.

56. Every person making a payment of revenue
shall be entitled to a receipt for the .same, signed
by the Collector or other officer empowered by the
Colleotor in that behalf; suoh - receipt shall state
the. name of the person making the payment and
the subject-matter in respect of which it is paid,
and, in ocase of land-revenue, shall desaribe the land

on which the assessment is due and the names of the

persons entered in respeot thereof in the settlement
sooount :

57. Where a defaulter or his surety may reside or
hold property out of the distriot wherein default
shall have been made, the Collector of the distriot

‘in which suoh defaulter or surety resides or holds

property shall, on the written application of the
Collector in whose distriot such default- has been

 made, proceed in all respects against the. defaulter

Kitoos of
Collector’s .
- application..

and his surety, and his or their property in the same
manner as if the default had been made in his own

-district. Every such application shall be signed and

sealed by the Collector making it land shall . be

"~ econclusive as to the amount due, and the
in arrear, in all prooeedings against the Collector

aoting upon such application, or any person acting
under his authority; and no proof of the seal, or
signature or official oharacter of the Collector i

~ the application shall be required, unless the Cour#

BAving of

gight to sus -
;pphc&nt

shall see reason to doubt its genuineness ; provided

- ~.slways, that nothing herein oontained shall affect
- the right ofanypartytosuamhmowndutnottb

" Collectar who made the spplication.

1.
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~ [A Collestor may delegate all or any of his
powers and duties under this section to any subordinate
revenue officer not below the rank of Deputy Tahsildar.]

- *58. No Court of Civil Judicature shall have authority
to take into oonsideration or decide any question

Cognizance of
questions :

relating to

as to rate of land-revenue payable to 2[the State ,aie of revenue,

Government], or as to the amount of assessment
fixed, or to be hereafter fixed on the portions of a

59. Nothing contained in this Act shall be held to
prevent parties deeming themselves aggrieved by
sny proceedings under this Act, except as herein-
before provided, from applying to the Civil Courts
for redress ; provided that Civil Courts shall not
take cognizance of any suit instituted by such parties
for any such cause of action, unless such suit shall
be instituted within six months from the time at
which the cause of action arose.

60. No suit brought against any Collector by any
person deeming himself aggrieved by anything done
or purporting to be done under this Aoct, shall abate
by reason of the departure from his district of the

. Colleotor aghinst whom such suit shall have been

brought ; but the suit shall be continued against
the successor of such Collector in all respects as
though it had been instituted against himself. A
suit may be brought against any Collector in his
official capacity on account of anything done or

- purporting to have been done under this Act by his

predecessor, subject to the limitation preseribed in
the preceding section ; provided that no Collector
shall be personally liable for any official act of his
predecessor.

-1 This. graph was added by the Tamil Nadu Decontralize.
tien Act, faﬁ (Tamil Nadu Aot VIII of 1914).

8 The"words “the Provincial Government ' were substituted
for the word * (overnment » by the Adaptation Order of 1937
snd the word * Staté * was substituted for * Provineial " by the
Adaptation Order of 1950. ;

* . 135-19—13
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Regulations
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1803, not to
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Saving of
8[ Peguletion]
X of 1831.

s
S
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61, e s 1

' 82. 9[....] Regulations I*and II** of 1803 shall
' be inoperative as respects arrears of revenue reoovera.ble
under this Act.

" 88. Nothing in this Act shall be held to bar the
operation of the provisions of 3[... .] Regulation
X of 1831, in respect to the sale 3f lands of mijnors

" and other disqualified landholders.

. ‘[64-. Rk L3 2] xR : ]

- 85. [Repeal of certain enactments.] Repealed by
O’entral Act XII of 1873.

66. [Commencement of Act.] Repealed by C’pntml

Act XII of 1873.
i

2

—

1 This section was repesled by section 3 of, and the Second
Schedule to, the Tamil Nadu Repealing and Amending Act,
1957 (Tamil Nadu Act XXV of 1967).

2 The words and figures “Regulation XXVIII of 1802 and *
were omitted from the section and the figures and words “XXVIIT
of 1802 and ” from the marginal note by section 4 of, and the
Third Schedule to, ibid.

* 8 The words and figures ‘ Regulation V of 1804 and of ** were
omitted from the section and the word *“ Regulstion” was sub.
stitutod for the words and figures “Regulations V of 1804 and ™
in the marginal note by ibid.

4 This section was omitted by section 4 of the Madras cxty
Land Revenue and Rovenue Recovery (Amendment) Act, 19@7
(Famil Nada Act 16 of 1967).

" * The Tamil Nadu Board of Revenus Regulation, 1808, -
... ®* [ho Temil Nadu Collectors Regulstions, 1803, = ° ‘.




_Riveriue (Amendment)
1[TAMIL NADU] ACT No. XIV OF 1937.2 "

[THE [ TaMiL NADU] REVENUE RECOVERY AND
City LAND-REVENUE (AMENDMENT) AcT, 1937.]

(Received the assent of the Governor on the Tth October
1937; first published in the Fort St. George

Gazette on the 12th October 1937.)

An Act further to amend the *[Tamil Nadu] Revenue
Recovery Act, 1864, and the Madras City
Land-Revenue (Amendment) Act, 1867, for
certain purposes.

adu) WHEREAS it is expedient further to amend the ![ Tamil
ct 1 Nadu] Revenue Recovery Act, 1864, and the Madras
* City Land-Revenue (Amendment) Act, 1867, for the
ctvi  purposes hereinafter appearing ; It is hereby enacted
£ 1867.  as follows :(—

1. This Act may be called the Y[ Tamil Nadu] Reve- Shot title.
nue Recovery and City Land-Revenue (Amendment)

Act, 1937,
3[2_3 * * * * * * ]
[233]‘“ 4. (1) The {[Tamil Nadu] Revenue Recovery Act, 255;12"“”

ﬁéI“ 1864, shall, in- its . application_to the ‘[State savings.
’ * of Tamil Nadu], be read and construed as if section

36-A had formed part of that Act from its commence-

ment.

1 These words were substituted for the _;vord “ Madras ” by “1..6
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For Statement of Objects and Reasons, see Fort St. George
Gazette, Extraordinary, dated the (7th September 1937, Part 1V, ‘
pages 2-3. ;

3 Sections 2 and 3 were repealed by scction 2 of, and the First :
Schedule to, the Tamil Nadu Repealing and Amending Act, 1951
(Tamil Nadu Act XIV of 1951),

X 4 This expression was substituted for the expression * State of

"% - Madras ” by the Tamil Nadu Adaptation of Laws Order, 1969, as i

“amended by the Tamil Nadu Adaptation of Laws (Second Amend- |

ment) Order, 1969, -~ -~ % . .
i1 4 ”




564 . Kevene: chover y. and Y [‘1937 &
Czty Land-Reveriue (Amen’a’ment)

(2) The Madras City Land-Revenue (Amend- prdraq
ment) Act, 1867, shall be read and construed as if Act VI
section 18-A had formed part of that Act from its com- °f 1867,
mencement.

(3) Npothing contained in this Act shall be deemed
to invalidate any decree or order passed by a Civil Court
before the commencement of this Act which has be-
come final,




TAMIL NADU] ACT No. 16 OF 1967, =

THE MADRAS CITY LAND REVENUE AND
REVENUE Ri%(')l"v}:igg’; (AMENDMENT)

[Received the assent of the Governor on the 10th Gctober
1967, first published in the Fort St. George Gozetts
on the 18th October 1967 (Asvina 26, 1889).]

An Act further to amend the Madras City Land Revenve
Act, 1851 and the Tamil Nadu] Revenue Recovery
Act, 1864.

BE it enacted by tue Legislature of the 3[State of Tamil
Nadu] in the Eighteenth Year of the Republic of India
as follows :—

Short title and 1. (1) This Act may be called the Madras City Land
commencement. Revenue and Revenue Recovery (Amendment) Act, 1967.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. [The amendment made by this section has alfeady

been incorporated in the Madras City Land Revenue
Extension of Act, 1851 (Central Act XII of 1851).] S

A[g:]“flﬂof I‘}%‘é‘j 3 The YTamil Nadu] Revenue Recovery Act, 1864

tocertain areas. ([Tamil Nadu] Act II of 1864) as amended by this Act,

> hereby extended to, and shall be in force in, the areas

to which the Madras City Land Revenue (Amendment)

L . Act, 1867 (Madras Act VI of 1867) was applicablé’’im

- mediately before the date of commencement of this. Act,

-

1 These words were substituted for the word “Madras™ by the
Tamil Nadu Adaptation. of Laws Order, 1969, as amended by the
;I‘gaérgml Nadu Adaptation of Laws (Second Amendment)- Order,

* For Statemeat of Objects and Reasons. see Fort St, Géarge
Gazette Extraordinary, dated the 15th July 1967, Part IV-Sec'tidi;%“
pages 56-517. ‘ ‘ e . st e
S * 8 This expression was substituted for the expression “Sta

PO Madrgs; gy :ge '%amj{ I};Tadu A%daptation' of Laws (grdef,”-"lsg‘sggﬂgg
amended by the Tamil Madu Adaptation of Laws (Second » as
ment) Order, 1969, s ( ¢°n.c’175m¢.nd,

4 This expressicn was substituted for the expression “Madras

Act” by paragraph 3(2) of the Tamil Nadu Adaptati
Order,y1970. 3 du Adaptation of Lawsg
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Revenue Recovery (Amezndinient)

4. [The amendment made by this section nas alreadyv

cen incorporated in the principal Act, namely, the T. ~ \
adu Revenue Recovery Act, 1864 {Tamil Nadu Act

I of 1864).]

5. (1) The Madras City Land Revenue (Amendmant) Repeal of
ct, 1867 (Madras Act VI of 1867) (hereinafter i this Madras Act VI
ection referred to as the said Act) is hereby repealed. ©f 1867

(2) Any reference in any law to the said Act shall
‘be construed as a reference to the Y[Tamil Nadu] Revenue
ecovery Act, 1864 (1| Tamil Nadu] Act II of (864).

(3) The repeal by sub-section (1) of the said Act shall
b« not affect—

. (¢) the previous operation of the said Act or
‘anything duly done or suffered thereunder, or

. (b) any right, privilege, obligation or liability
cquired, accrued or incurred under the said Act, or

(c) any penalty, forfeiture or punishment incurred
respect of any offence cominitted against the said Act, or

(d) any investigation, legal proceeding or remedy
respect of any such right, privilege, obligation, liability,

enalty, forfeiture or punishment as aforesaid ;

¥ and any such investigation, legal proceeding or remedy
“ may be instituted, continued or enforced and any such

‘penalty, forfeiture or punishment may be imposed as
if this Act had not been passed.

,, (4) Subject to the provisioqs of sub-section (3),
‘anything done or any action taken 1pcludmg any appoint-
‘ment or delegation made, notification, order, instruction
or direction issued, under the said Act shall be deemed R
to have been done or taken under the [Tamil Nadu] SR
iRevenue Recovery Act, 1864 ([Tamil Naduj Act II of :
1864) and shall continue in force accordingly, unless and
il 'superseded by anything done or any action taken
under the 1jTamil Nadu] Revenue’ Recovery Act, 1364
(1[Tamil Nadu] Act II of 1864).

B/ ) These words were substituted for.the word ““Madras” by th®

‘1 Nadu Adaptation of Laws Order, 1969 as amended by _the.
a’mi‘% ‘gadu Adagtation of Laws (Second Amendment) Order,




ce e us sy sunu nevenue and Kevenue  [1967 ¢ T.N. Act 16-
Recovery (Amendinent)

BExtension of %. ¢i) The 2[Tamil Nadu] Revenue Recovery Act, 1864
UTamil Nado  (*[Tarail Nadu] Act II'of 1864), asinforce immediately
g"ﬂlga%%effﬂ fora the date of the commencement of this Act in the
teries, repea)  _Loteis of Tamil Madu] except in the added territoties
and saving. and =s amended by this Act ( hereinafter in this section

- refe:red toas the Y[Tamil Nadu Act]). is hereby extended-

to, «.rd shall be in force in the added territories.

) If, inimediately before the date of the commence-
raent of this Act, there is in {vrce in the added territories
any law corresponding to uwe -pramil Nadu Act], such
corvesponding law shall stand repealed on such date.

(3) The repeal by sub-section (2) of any law corres~
nonding to the *[Tamil Nadu Act] in force in the added
territories immediately before the date of the commence-
ment of this Act shall not affeci—

(@) the previous dperation of any such law cr
anytining duly doie or suffered thereunder ; or

(h) any right, privilege, obligation or liability
| acxdred, seerusd or incuired under any such law ; or

(¢) any penalty, forfeiture or punishment incurred
inrespect of any offence commiited against uny such law .
or

(d) any investigation, legal proceeding or remedy
in respect of any such right; privilege, obligation, liakility,
penalty, forfeiture or punishment as aforesaid ; and any
such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty,.
forfeiture or punishment may be imposed as if this Act
had not been passed. | o

———

1, This exoression was _substituted for the expression
“Madras Act” by paragraph 3(2) of the Tamil Nadu Adaptation
of Laws Order, 1970, L

* These words were substituted for the word “Madras® by
the Tamil 1‘_~Iadu Adaptatlon. of Laws Order, 1969, as amendeg
by the Tamil Nadu Adaptation of Laws (Second Amengment)
Order, 1969. _ . i -

* This expression was _substitug8d for the expression * tate
of Madras” by the Tamil Nady Adaptation of Laws Order,§96 9
as amended by the Tamil Nadu Adaptation of Laws (Sécond
Amszndment) Order, 1969,

e e a e e g




67 : T.N. Act 16] Madras City Land Revenue ond
S Revenue Recovery (Ammendment)

(4) Subject to the provisions of sub-section (3},
anything done or any action taken, including any appoint-

tent or: delegation made; notification, order, irstruction
pr, direction . issued, rule, regulation or form framed,
certificate granted on registration effected under any such
corresponding:law shall be deemed. to have been done or

ken u .the corresponding provision of the {Tamil
nd ‘shall continue in force accerdingly, unless
nd until superseded by anything done or any action taken
inder the 1[Tamil Nadu Act]. , ‘

i1

~ (5) For the purpose of facilitating the application
of the [Tamil Nadu Act] in the added territories, any
court or other authority may construe the [Tamil Nadu
‘Act] with such alteration not affecting the substarice as

ay be necessary or proper to adapt it to the matter bafore
*the court or other authority.

“0 - (6)-Any reference in the ![Temil Nadu Act] 1o a
Ylaw which'is not in force in the added territories shail, in
dlation to 'those territeries, be construed ws a relference
- the ‘corresponding law, if any, in force in those tervi-

A0 4 (7). Any reference in any law which continue.
Sibe in force in the added tervitories after the date ot the
Meommencement of this Act to any law repealed by sub-

ction 2) shall, inrelation to those territories, be cons-
fued ‘as & 'reference to the [Tamil Nadu Act].

#1.. Explanation—For the purpose of this section, tha
xpression *“added territcries ” shall mean the tervitovies
pecified in the Second Schedule to the Andhia Pradesh
nd' Madras (Alteration of Boundaries) Act, 1959 ¢Ceniral
Act 56 of 1959).

"1 This expression was substituted for the expression “M:zdras

Act » by paragraph 3 (2) of the Tamil Nadv Adaptation of Laws
Order, 1970.
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TAMIL NADU ACT NO. 19 OF 1981.* ) Y

THE TAMIL NADU REVENUE RECOVERY B .
~ (AMENDMENT) ACT, 1981. | RS

[Recezved the assent of the Governor on the 24th March
1981, first published in the Tamil Nadu Government .
Gazette Extraordinary on the 25th March 1981 (Panguni g
12, Rowthiri-2012-Thiruvalluvar Aandu).]

- An Act further to amend the Tamil Nadu Reverue
’ Recovery Act, 1864,

I N 7 N T

BE it enacted by the Legislature of the State of Tamil Nadu S
in the Thirty-second Year of the Republic of Indiaas . )

i e G

follows:— | ‘
1. (1) This Act may be called the Tamii Nadu Revenue Short title and
Recovery (Amendment) Act, 1981. commencement.”

(2) Sections 2 to 9 and 11 shall be deemed to have
come into force on the 1st day of July 1974,

2. Tn sections 5, 9, 10, 23, 27, 42, 44, 48 and 50 of the Amendment
Tamil Nadu Revenue Recoverv Act 1864 (Tamil Nadu of Seitlogg
Act 11 of 1864) (hereinafter referred to as the prmc1pal >, 9, 10

¢ 27 2, 44
Act), for the word *“interest ', the word * “ penalty ” shall 4g ad;ld 50,
be substltuted - Tamil Nadu
; - Act II of 1864.
‘3. For section 7 of the rrincipal Act, the following Amendment
section shall be substituted, namely :— o gf 'srectlgln
ami

7. Penalty on arrears.—-Penalty shall be charged ﬁagful-é‘&f

on arrears of revenue at the rate of 5 per cent per fasli year
or part thereof ;

Prov1ded that no such penalty shall be charged for
the fasli year in which the revenue falls due and for the
next succeedmg fasli year.”.

4. In section 8 of the principal Act in rule Second Amendment

for the word, *interest”, the word “ penalty ” shall be of section 8, g

mil Nad
substltuted \ 'Xct fI Iglta a

1864,
5 In section 17 of the prmCJpal Act, for the word 'Amendment
“ mterest » the words and figure * interest at the rate of of section 17,

6 per cent per annum ”’ shall be substituted. L 'Xirtnﬁ I;l?du
“# For Statement of Objects and Reasons, see Tamil Nadu Govern- 1864,
ment Gazette Extraordinary, dated the 28th January 1981, Part IV~

Section 1, page 22.
125~12=11A
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(Amendment)

6. In section 34 of the principal Act,—

(a) for the words *interest thereon at the rate of
six per cent per annum ”, the words and figure ‘ penalty
chargeable under section 7 shall be substituted ; and

(b) for the words “ all arrears, interest *, the words
“ all arrears, penalty ”’ shall be substituted.

7. In section 35 of the principal Act, for the words
“ arrears, interest ”’, the words ¢ arrears, penalty’ shall.
be substituted.

8. In section 37 of the principal Act, for tkhc' words
“interest thereon”, the words “ penalty thereon > shall
be substituted.

9. In clause (b) of sub-section (1) of section 37-A of the
principal Act, for the words “interest thereon, the-’ |
words “penalty thereon ” shall be substitutcd.

10. In section 38 of the principal Act, after sub-section.
(3), the following sub-section shall be inserted, namely —

“(3-A) No sale shall be set aside by‘ the Collector
under sub-section (2) or sub-section (3) unless the purchaser
‘has had a reasonabie opportunity of making his represen:
tations.”. o

11. In section 54 of the principal Act,—

(@) in the marginal heading, for the word * interest ™
the word “ penalty” shall be substituted ; and.

(b) for the word “ interest ”, the word ** ‘ enalty *™
shall be substituted. penalty

_ 12. Notwithstanding  anything contained in any
judgment, decree or order of any court or other authority, -
~any penalty charged or collected or purporting to have
been charged or collected under the principal Act, after
the 1st day of July 1974 and before the date of publication
of this Act in the Tamil Nadu Government Gazette shall;
for all purposes be deemed to be, and to have always
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(Amendment)
been validly charged or collected in accordance with law
as if sections 2 to 4, 6 to 9 and 11 of this Act had been
in force at all material times when such penalty was charged
or collected and accordingly,—

(a) all acts, proceedings or things done or taken by
any authority, officer or person in connection with the
charge or collection of such penalty shall, for all purposes,

be deemed to be and to have always been done or taken

in accordance with law;

(b) no suit or other proceedings shall be maintained
or continued in any court for ihe ieiuad of any penalty

so paid ;

(¢) no court shall enforce any decree or order directing
the refund of any penalty so paid.

e e ——
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